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CORRECTION OF ANSWER TO 
UNSTARRED QU~STION NO. 

5006. DATED 9.5.66. REGARDING 
EXPLOSION IN ORDNANCE FAC-

TORY AT KIRKEE 

Tbe MiDister of State in Ibe Min-
ilItry ,ot Defence (Sbri A. M. Thomas): 
While answering Unstarred Lok Sabha 
Question No. 5006 on the 9th May, 
1966 I had placed a statement on the 
Table of the House. In para 3 (c) of 
the statement, I had stated as fol-
lows:-

"3(c) Ammunition Factory Co-
operative Society.-Late Sh. 
Pattulo was a member of 
Ammunition Factory Co-
operative Society Limited and 
under Death-cum-Benevolent 
Fund Scheme and Family 
Relief Fund of the 
Society. his family Is entitled 
to Rs. 5001- and Rs. 1501-
from these funds respectively. 
The amount has not been paid 
in the absence of legal heir-
ship certificate'" 

2. Further information has since 
been reeeived that the earlier state-

Cooperative Society has not beeD 
found correct on further scrutiny in 
as much as the late Sh. Pattulo wu 
not a member of the Ammunition 
Factory Cooperative Society Limited, 
Kirkee and hence his family is not 
eligible for any payments under the 
Death-cum-Development Fund Scheme 
and Family. Relief Fund of the 
Society. 

12.15 Ms. 

ARREST OF MEMBER AND HIS 
RELEASE ON BAIL 

(Shri Ram Sevak. Yadav) 

Mr. Speaker: On the 17th Novem-
ber, 1966 I had read out to the House 
the telegram received from the Deputy 
Superintendent of Police, Barab.nkl, 
intimating the arrest of Shri Ram 
Sewak Yadav, Member, Lok SabhL 
Subsequently I have received from 
the superintendent of Police, 
Baranbandi, a formal detailed com-
munication dated the 17th Nov-
ember, 1966 regarding his arrest. 
I have also since received a 
telegram from the District Magistrate 
Barabanki, intimating the release on 
bail, of Shri Ram Sewak Yadav. Both 
these communications will be publish-
ed in today's Lok Sabha Bulletin, 
Part II. 
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tar as Members of Parliament are 
concerned, enough care should be 
taken in advance so that no injustice 
is done and unnecessarily no arrest is 
made. 
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ceed to the next item. Shri C. R. 
Pattabhi Raman. 

Shri G, N. Db:11 (Etawah): Sir, I 
want to raise a point of order in re-
gard to what Shri Ram Sewak Yad .... 
said. 

Mr, Speaker: 1 am Dot allowlnl 
him. 

12.18 hrL 

PAPERS LAID ON THE TABLII 

CONDUCT or ELEcTIONS (AMENDMENT) 
RULES 

The Minister of state In the Mlnlstt7 
of Law (Shrl C. R. Pattabhl Raman): 
I beg to lay on the Table a copy ot 
the Conduct of ElectJOns (Amend-
ment) Rules, 1966, published in Noti-
fication No. 5.0. 3450 in Gozette ot 
India dated the 10th November, 1966, 
under sub.section (3) 01 section 109 
of the Representation of the People 
Act, 1951. [Placed in Library. See No. 
LT-7359/661. 




